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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

"AT HYDERABAD

C.A. 10560/94. Dt.of Decision : 31-B=34.

Mr. 0. Limbaiah . «+ Applicant,
Us

1. Thne Sub Divisional Officer,
Telecommunications,Kamareddy,
Nizamabad District.

Ze 1118 1 Dm cwe- .

Nizamabad.

3. The Chief General Managsr,
Telecommunication, Doorsanchar
Bhavan, Hydarabad. .. Raesponden ts.

-« fmw +tha Applicant : Mr. K. VYenkateswara Rao
Counsel for the Respondents : Mr. K, blaonas tee,- ——

CORAM: -

THE HON'BLE SHRI JUSTICE V.NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)

vel
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0A.1060/94

JUDGEMENT

( As per Hon, Mr, A,B, Gorthi, Member(Admn,) )

¢

Heard Sri K, \enkateswara Rao, learned counsel
for the applicant:and Sri K., Shaskar Rao, learned
counsel for the respondents,

2. The relief claimed by the applicant is for a
direction to the reshundenté to re-engage him as
Casual Mazdoor and to consider him Por grant of tempo-
rary status and subsequent regularisation,

3. The applicantrastates that he was initially

_________ Mo Mmswdacne Im bho AaPRPPIaAn AP kA Qoabk

Oj visional Officer, Telecommunications, Kamareddy, from
1-1-1982 and he worked continuously till 31-5-1988 with .
usual artificial breaks, He was once again engagead
from 1-3-1989 and worked till 31-7-1989,

4, aﬂsa:d-csunaei far bobhr the ﬁi#ﬁiﬂs% Rs the facts
in this case are not in dispute, the counsel agree that
thé cas‘e.‘ih;fly bhe disposed ,at the admission stage with
appropriate ﬁirectionsto the respnndenté.

5. Consequentily, this OA is disposed of with the
following directiom : - |

i) The raépondanfs shall enter the name of the
applicant in the live-ﬁaﬂﬁﬁl;mazdoor Register, at and
appropriate placa,kaebihg in view the number of daysut -
seru1ce rendsred by him as Casual Mazdoor;

il) i ba re-sngaged if there is work in preference
to f:eshera and those uho worked for lesser number of

days, but,for this purpose thare shall be no

L
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retrenchment of Casual Labours pecentdy engaged;rmw&

iii) The case of the applicant for grant of tempo-
rary status and his subsequent regularisation shall
be considered in'accordance with rulses, ‘

b .
6. UALordered accordingly, No orders as to costs,

— (A.B. quéhig (V. Neeladri Raa)

Member (Admn, Vice Chairman

Dated : August 31, 94
Dictated in Opea Court

il e

sk, ‘ Dy.Registrar(Judl)

Copy tos-.
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1. The Sub Divisional Officer, Telecommunicat ions,
Kamareddy, Nizamabad District,

2. The Telecem District Engineer, Nizamabad.,

3. The Ch;ef General Manager, Telecemmunicatien,
Deorsanchar Bhavan, Hyderabad,

4, One.copy te Mr,K.Venkateswara R3ao, Advoecate,CAT,Hyd,
5. One cepyr teo Mr.X.Bhaskar Rao,3dd 1.0GSC, CAT  Hyderabad,

6. One cepy te Library,CAT,Hyd,

7. One spare,
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Disposed of with directions.

Dismisged

Dismiss&d as withdrawn
Edsmissg for Default,
Orderrd/Rejected -
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